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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH - : AT HYDERABAD.

* k%
0.A.No., 569/94. Dt. of Decision : 23.5,94.
Mgsarapu Satish Naidu - | .. Applicant.
Vs -

1. Union of India rep. by its
Secretary, Ministry of Personnel,
and Training, New Delhi.

2. Union - _ Public Service Commission,

rep. by its Secretary, .
pholpur House, New Delhi. ' " v .. Responcents.

Counsel for the Applicant :+ Mr. K.K. Chakrawarthy

Counsel for the Rgspohdents : Mr.V. Bhimgnna, Addl.CGSC.

-CORAM:

THE HON'BLE JUSTICE SHRI V. NEELADRI RAO : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)




To

1. The Secretary, Union of Indi-a, .
. Ministry of Personneland Training, New Delhi.

2. The Secretary, U.P.S.C,. 'Dholpuf HOuse, New Delhi.
3. One copy to Mr. K.K.Chakmavatthy, Advocate, CAT.Hyd.

4. One copy to Mr,v.Bhimanna, Addl.CGuSC.CAT,Hyd.
S. One spare copy. L '
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0.4,No.569/94

Intarim Order

I ﬂs per the Hon' bla Sri Justice U. Nealadri Rao, X
Vice Chairman , 1

A

,Araww»é—‘

The appllcant herein clalms that he is DBC and

- - 2+ » - -

he submitted his application Por Civil Services Exam1-

Y

nation, 1994 within time. R=2, the UPSC addressed a
letter dt. 6-5-94 to the applicant requiring him to
submit the proof to the effect that he is the applicant
in OA before the Tribunal or a petitioner in a Writ
Ppetition in the High Caurt.l The applicantsin 0.8.578/94
on the Pile of this Bench also received similar letters
from the UPSC. For the reasons stated in the order dt.
23-5-94 in 0.A.No.570/94 it is just and proper to issue

the Pollouwing -<intserim direction even in this 0.A.

2. The UPSC is restrained from rejecting the applica-
tion of ths applicant for Civil Services Examination, 1994
per se on the ground that he.crossed 28 ysars, if he had
not completed 33 years by the requisite date, and/or

that heravailed maximum attemots., If thes applicant is
otherwise 4 eligible for the said examination, UPSC i.8.
R=2 herein hap@ to make necessary arrangements to senéﬂthe
Hall=-Ticket to thalapplicant, for apearing for the Preli-
minary Examination of Civil Services Examination, 1994,
But until Purther orders the result of the gplicant, on
the basis of his performance in the said examination should

not be published.

| [\f\w/ — 3d& .
- ( R. Rangarajan() (V. Neeladri Ras )
Member (A) | Vice Chairman 1
Dt, May 23, 1984

Dictated in Open Court

kmyv : /ﬁﬁ'@T j,h g




P
?,,
r ¢
Y " ’ : .
7 ‘ : -
TYPED BY COYPAREL BY .

" CHECKED BY APPROVED B

IN THE CENTRAL ADMIMISTRATIVE TRIBIJAL
HYLDLRABAD BENCH AT HYDERADAD

THE HON!ELE MR.JUSTICE V.NEELADRI RAQ
VICE CHAIRMAN

AN

|

TEE HON"BLE MR.AJB.GORTHI s MEMBER(AD)

D

THE HON'BLE MR,TPCCHANDRASEKIAR REDDY
: MEMBER(JUDL)

‘anp /

THE HON'BLE MR.R.RANGARAJAN 3 H(&DHN)

Dateds 24 {-1994

ORDER/SGBE%EEEF}dgéggkggu

—

m.oA/,R A ./’C . -:T‘L,(NO -

C.A.NGC, *%? .
T A qu- (w np. )

Admitted and Interim D:Lrectlon_s
Issued. .

Allower:‘l
Disposked of with directicts
Dismigsed.

Dismigsed as w:.thdrawn.

D:.sm:.csed for Default. '

-Re;ect &/0Ordered.’
. : v
No ordexr as to costs.
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